
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

01s1 - 2472881.2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte NationaI Green Tribunat,
Principat Bench,
New Dethi.

No: JKPCC/NGTlOn SOZIZOZSi tt.fJ- Date:- o\oe-zozs

Sub:- Report on behalf of Jammu and Kashmir Pollution Control
Committee in pursuant to Hon'bte National Green Tribunat, order
dated 09-07-2025 passed in OA No. 30712025, titled "Tawseef
Ahmad WaniV/s UT of J&K and Ors".

Sir,

ln comptiance to the directions of Hon'bte National Green Tribunal,

Principat Bench, New Dethi order dated 09-07-2025 passed in OA No.

307/2025, titted "Tawseef Ahmad Wani V/s UT of J&K and Ors", the Report
of the J&K Pottution ControI Committee is submitted herewith.

It is, therefore, requested that the Report may kindty be taken on record and

p[aced before the Hon'bte NGT for consideration.

Yours faithf ul.ty,

Enc[:- As Above
90arb.",^^^r-'

(Ghansham Singh) JKAS

MemberSecretary 9.9. Lf
J&K PCC

,/z'.i-ax pcA\

(.^ r/
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Before the Hon'bte NationaI Green Tribunal
Principat Bench, New Dethi

OriginaLAppl.lcation No. 307 ot 2025

IN THE MATTER OF

Report on behatf of Jammu and Kashmir Pottution Control Committee in
pursuant to Hon'bte National Green Tribunat, order dated 09-07-2025
passed in OA No. 30712025, titted "Tawseef Ahmad Wani V/s UT of J&K

and Ors",

BackEround:

That the Hon'bte NationaI Green Tribunat vide Notice dated

09-07-2025 in OA No. 3O7 ol 2025 directed as follows: -

4. Applicant has also alleged that drain is being constructed under the

lnstructions of the political parties and standard operating procedure

provided under the Environment Act, 1986 and Water (Prevention and

Control of Pollution) Act, 1974 is being ignored.

5. Applicant along with the complai nt has enclose d a communication dated

25.01 .2025 sent by District Officer, JKPCC, Anantnag to the Executive

Office r, Mu n ici pa I Com mittee, Bijbehara, Ana ntnag whereby grieva nce

was taken note of and concerned authorities were advised to restrain

from such kind of activitywhere environment and biodiversity have to pay.

6. Along with the complaint applicant has also enclosed supporting

photographs.

7. OA raises substantlal issue relating to compliance of environmental

norms.

8. At this stage we implead the foltowing as respondents in the matter:

Page 1 of 4 *V".*

"Tawseef Ahmad Wani V/s UT of J&K

and Ors".
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(i) CEO, MunicipaL Committee, Biibehara Anantnag;

(i i) D e p uty Co m mi ssi o ner, An a ntn ag;

(iii) Chairman, J&KPCC, Kashmir;

(iv) Ro, MOEF&CC, Chandigarh.

g. Let notice be issued to the above respondents for f iling their response by

way of affidavit at least one week before the next date of hearing."

Status Report:

ln comptiance to the aforesaid directions of Hon'bte NationaI Green

Tribunat, Principat Bench, New Dethi issued on 09-07-2025 in OA No. 307 of

2025 , the report of the J&K Pottution Control Committee is submitted as under:-

1. That Regionat Director, J&K PCC, Kashmir was asked to share an

updated status report w.r.t fottowing aspects (by or before 15-08-2025)

vide this office No. JKPCC/SC./OA1307120251695; dated: 24.07.2025

(Copy enclosed as Annexure 1).

a) Construction of drain by Executive Officer, Municipat

committee, Bijbehara.

b) Purpose of construction of drain.

c) Possibte impact on River Jhetum.

2. Executive Officer, Municipat Committee, Bijbehara was atso asked to

share an updated status reportw.r.t fotl.owing aspects (by or before 15-

08-2025) vide this office No. JKPCC/Sc./OA/307/2025/696; dated:

24.07.2025 (Copy enctosed as Annexure 2).

a) Construction of drain by Executive Officer, Municipat

committee, Bijbehara.

b) Purpose of construction of drain.

c) Possibte impact on River Jhetum.

3. That Deputy Commissioner, Anantnag was requested to share factuat

status report with J&K PCC w.r.t fottowing aspects, vide this office No.

Page2ot 4 qaqn"r-
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JKPCC/Sc./O Al3O7l2O25l7 30; dated: 30.07.2025fottowed by reminder

vide No. JKPCC/Sc./OA130712025/906; dated: 20.08.2025 (Copy

enclosed as Annexure- 3).

a) Actuat purpose of construction of drain.

b) Concerned construction Agency/Department.

c) Status of requisite permissions for construction of drain.

d) Possibte environmentat impact on RiverJhe[um.

Execulivc gff icer,".MuoloipalG.ommittee Bijbehara:

The Executive Officer, Municipatcommittee, Bijbehara has submitted

irs repty vide No. MclBiyGl20251937-39; dated: 08.08.2025 (copy

enctosed as Annexure 4).

Hightights of the repty submitted by Executive Officer, Municipat

Committee, Bijbehara are briefly summarized as under:

a) The project is aimed at benefiting atmost at[ the househotds of

Bijbehara Town.

b) That onty storm water is attowed to pass through this drain at att

locations, no sewerage waste wi[[ be attowed at any cost.

c) That construction of said drain is of utmost importance to

atteviate the [ongstanding water togging probtems.

d) That the civlt society members ot Zirpora area have submitted

written appLications citing that they have no objection with

regard to construction of the said drain.

e) That a[[ the measures witt be and are being taken to prevent the

environment and especial.l.y River Jhetum and there is no

apprehension of any itt impact on River Jhetum due to
construction at the said drain.

Page 3 of 4
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5 ReEion I Director J&K PCC Kashmir:

The Regionat Director, J&K PCC, Kashmir has submitted its repty vide

No. PCC/RDIVLSg(NGT)/2025l874-75; dated: 13.08.2025 (Copy

enclosed as Annexure 5),

Hightights of the report are summarized as under:

a) The drain has been constructed at about 'l Km tength and it has

been found that Househotds on both side of the drain have been

connected and the waste water of the said househotds gets

discharged directl.y into the drain and finatty disposed into River

Jhetum. At present, the drain is operational and waste water

from househotds is disposed into River Jhetum.

b) White, this may provide a temporary solution for Waste Water

Management, it raises significant environmentat and pubtic

Heatth concerns, as the water is being discharged directty in the

river Jhelum without any pre-treatment.

6. DistrictDevetopmentCommissione r, Ana ntnag:

Chief Ptanning Officer, Anantnag has aLso endorsed the repty

submitted by Executive Officer, MunicipaLCommittee, Bijbehara vide

his office letter No. DDCA/UDS/2025-2614430-32; dates 29.08.2025

(Copy encl,osed as Annexure 6).

Prayer:

ln the premises, it is therefore respectfutLy prayed that the report may

kindty be taken on record before the Hon'bLe Nationat Green Tribunat for

consideration.

96002" -^.r-
(Ghansham Singh) q.o
;;;;;,;;";;;;' j':-r
J&K PCC

PaBe 4 of 4
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@g mai l. com

0191 -2472881,2476925

ITT]WTSA
NEW DELHI 2024

Anne/LtlzL' I

Parivesh Bhavan, Forest Complex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

r.l1.ly\1U

Regional Director,
f&K Pollution Control Committee,
Kashmir.

No: IKPCC/NGT /oA/sO7 /zoz;l6qg : Date:&O7-z\zs
sub: o.A No. 30712025 Tawseef Ahmad wani v/s ur of f&K & ors.
Ref: Hon'ble NGT order dated Og.O7.ZOZS.

Sir,

Please refer to the subject and reference cited above. In this connection, I

am to convey that Hon'ble NGT in its order dated 09.07.2025 have made following

observations:

"Applicant along with the complaint has enclosed a communication

dqted 25.07.2025 sent by District Officer, JKPCC, Anantnag to the Executive

officer, Municipal Committee, Bijbeharq, Anantnag where by grievance wqs

taken note of and concerned authorities were advis;ed to restrain from such

kind of octivity where environment and biodiversity have to pay."

As such, you are requested to share an updated status report w.r.t

a) Construction of drain by Executive Officer, Municipal committee,

Bijbehara

b) Purpose of construction of drain

c) Possible impact on River fhelum by or before 15.08.2025.

Yours faithfully,

*V+L^^^t'
(Ghansham Singh) IKAS

9Member Secretary 24,-l ,A l

b.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmait.com
mem bersecretaryjkspcb@gmail.com

0191 - 2472881,2476925
ITUWTSA

NEW DELHI 2024

A n\eLllr-e- -z
Parivesh Bhavan, Forest Comptex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

\s},

Executive Officer,
Municipal Committee,
Biibehara.

No: JKPCC/NOT /oA/go7 lz\zs/ 6qL Date:2y-O 7-zOZs
sub: o.A No. 307l2ozs Tawseef Ahmad wani v/s ur of |&K & ors.
Ref: Hon'ble NGT order dated Og.O7.ZOZS.

Sir,

Please refer to the subject and reference cited above. In this connection, I
am to convey that Hon'ble NGT in its order dated 0g.07.2025 have made following
observations:

"Applicant along with the complaint has enclosed a communication
duted 25.07.2025 sent by District Officer, IKPCC, Anantnag to the Executive
officer, Municipal committee, Bijbehara, Anantnag where by grievance w61s

taken note of and concerned authorities were advised to restrain from such
kind of activity where environment and biodiversity have to pay.,,

As such, you are requested to share an updated status report w.r.t

d) Construction of drain by Executive Officer, Municipal committee,

Bijbehara . l

e) Purpose of construction of drain

0 Possible impact on River fhelum by or before 15.08.2025.

fours faithfully,

,6lrUL*-c-
(Ghansham'Singh) IKAS

9rMember Secretai 24. Z.Zf

*J-4?
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Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

v 
o1g1 -247288i,2476925

ITUWTSA

A nn<.d-lD\'a-- 3
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW DELHI 2024

Deputy Commissioner,
Anantnag.

No: IKPCC/NGr loL/3o7 /202s / 1 30 Date3o07-2OZS

sub: o.A No. 30712025 Tawseef Ahmad wani v/s uT of J&K & ors.

Ref: Hon'ble NGT order dated O9.O7.2025'

Sir,

Klndly refer to the subiect and reference cited above. In this connection, I

am to convey that Hon'ble NGT in its order dated 09.07.2025 have made following

observations:

"In the letter petition, applicant has raised a complaint against

construction of concrete drain at Zirpora Biibehara District Anantnag'

Kashmir.

Grievance of the applicant is that concrete drain is being constructed without

consent of the civil society members and such construction will create health

issues and disturb the eco-system of river lhetum because disposal of the drain

will go into the river Jhelum.

Applicant along with the complaint has enclosed a communication dated

25.07.2025 sent by District officer, JKPCC, Anantnag to the Executive officer'

Municipal committee, Biibehara, Anantnag where by grievance was taken

note of and concerned authorities were advised to restrain from such kind of

qctivity where environment and biodiversity have to pay.

Appticant along with the complaint has enclosed a communicution dated

25.07.2025 sent by Disffict officer, JKPCC, Anantnag to the Executive officer'

Municipal Committee, Biibehara, Anantnag whereby grievance was taken note

of and concerned authorities were advised to restrain from such kind of

activity where environment and biodiversity have to pay."

'rr**.lW
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It is therefore, requested to share factual Status Report with )&K pCC w.r.t
following at the earliest for needful Compliance

a) Actual purpose of construction of drain.

b) Concerne d construction Agency/Department.

c) Status of requisite permissions for construction of drain.

d) Possible environmental impact on River fhelum.

Yours faithfully,

)
i

I

. (Ghan,fiFkktlffi*
9Member SecretaO 

? O,-l . Tf
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Jammu and Kashmir
Pollution Controt Committee

chairman STjkspcb@gmail. com
membersecretaryjkspcb@gmail. com

0191 - 2472881,2476925

''1,-t a i-\#
ITUWTSA

NEW DELHI 2024

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 190 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Zo. B. zji

Deputy Commissioner,
Anantnag.

No: IIGCC/NGT /oL/goz /ZozS/ go6 Datef&O B-zozs
sub: o.A No. 3oz /zoz5 Tawseef Ahmad wani v/s ur of I&K & ors.
Ref: /KPCC/N GT/OA/307/202 5/730; dated: 30.07.202 S.

Sir,

Kindly refer to this office No. /(pcc/NGr/oA/307/202s/730; dated:
30'07'2025 on the subject cited above. In this connection, it is therefore,
requested to share factual status report with ]&K pCC w.r.t following at the
earliest for needful Compliance

aJ Actual purpose of construction of drain,

bJ Concerned construction Agen cy /Department.

cJ Status of requisite permissions for construction of drain.

dJ Possible environmental impact on River Jherum.

Yours faithfully,

*VVUV'^t-
..lchansham Singh) IKASJdrfvlember Secretary
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ujlgf-l o rn !.n u & Kqsh mir.
TIII SXICUTIIM OMi[iN

Governm
OT}ICE Or

A

ithf,

Vr't<U-U:rz--\

I nt ct t e Bi e'."'N,lCIlijbchara

Emqll: e omc blihehqro@omqlt,co m

The Mer-nber Secretory
.Jonrnru & Koshr-nir
Pollution Control Conrmittee
Srinoger

N o :-M C / Bij / G / 2025/_331$1
Dored:- 0 0 togt2o2s

subject:' Q'A No' 307 /2025 Towseef Ahinod woni v/s uT of J&K & others;reg.
Sir,

d. Thqr the civil society members of Zirporo orecr hove submilted writienopplicotions citing thot they hove no objection with regord lo constru clion of

Kindty refer your letter No. JKPCC/N GT/OA/307 /20251696 Doted:24/a7 /2025 regording the subiect ciiect obove; in this conneclicn it is to repori thoithe proieci norneiy construction of Deep Droinoge of vorious oreos of TownBiibehoro hos been token up keeping in view the pressing demoncr of the locols dr.reto scorcity of proper droincge system in ihe lown Bijbehoro, ofter fulfilment of oll thecodo! formolifies, tire prj'ect hos been opproved for Rs. 4g4.s0 rocs ondsimulioneotrsly token up for execr-rtion by the R&B Division Kh.-:nobol in the yeor 2023.The reply tc ,re objections roised by your office is os forows;

o' The projecl is oimed io benefit otrnost olt the householcls cf Town Bijbehoro.b' Thoi only storr;r vvoler is ollowed lo poss through this droin of oll locolions, nosev/erqge wosre wiff be oilowed r:t ony cost. 
-'- -:"'

c' Thcf the consfruction of soid clroin is of utmost importonce ro orevlote thelongstonding vroler logging.

Mu

e soid droin. (copy enclosed).
e. Thof oll fhe rneosures will be ond sre toke

especiolly River Jehlum oncl there !s no opprehension of on

n to prevent the environment
y ill irnpoct on River

qnd
iehlum due ta conslrucfion of lhe soid droin.

Hence lhe report is submitted to your goodself

th

8,Copy to the:-
Ol l Direcfor Urb02/ Dislrict poilu
631 col\crJ,r,LA

on l.ocol Bodies Koshrilr fo fovour of lnformotii:n.tton conrror bocird ofrcer'in;;#; for rnfo.noron.-H1".

tiee
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Ud-ember secretary,
JK Poltutlon Control Commlttee'

Jammu.

wH-tfi,

A hn<0(LUua-

(i2&

tq000$
8./'

No: pcc/RDK/rs (NGr) tzozst 844 -q 5 Date:' tbf Ol) l".5.

SubJect: - O..d No. 307/2025 Tawseef Ahmad Wanl V/s UT of I & K & orr

Reference:.YourletterNo.JKPcc/NcT/0^130712025/695dated24.07.2015'

Slr,

ln context with the subject and reference clted

substantiated also with slte photographs as shared by

vide No. PCC/Ane/Comp/0251572 dated 12-08'2025 in

above, the uPdated status rePort

the Divlsional Officer, PCC' Anantnag

the matter is enclosed herewlth for

kind perusal and further course ofaction please'

Encts: -Ala.(08) ,W
toor tT 

Divisionar officer, pcc, Anantnag for information. This takes reference to the

reporr submitted vide No. PCClAng/Comp/0251572 dated 12-08-2025'

9c Lr\ Lk'9

6%*t9.9,5:

Hr'
Govtrnuttut of Jnntmu & Kmhntlr

J&K I'OLLUTION CONTROL COIIIMITF:Ii

oFncE OTITIID IIIIGIONAT' t)lftEcT0ll - HASIIMIR

SAoillr- u/-r{ /rlra CrttrlPa.r,

rvrvrv,ll*$xhJq Enoll:
JVcar Cavernmetrl "tI/*
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Government of Jammu & Kashmir
office of the District Development Commissioner, Anaatnag

Phone: A1932-223042 E-mail:cpo.anantna8@gmail.co

Member Secretary,
Pollution Control Committee, J&K,
Srinagar,

No:DDCA7 uDg2azs-z6t //{/ }o * 3L
Subject: O.A No. 3A7/2025 Tawseef Ahmad Wani V/s UT

Sir,

Dated: Lf -oa-zozs
of J&K & Ors.

May kindly refer to your office letter No. JKpCC/N6f/OAl30tlZ0ZSfiA5
dated: 20-08-2028, whereunder it has been intimated to share factual status
report w.r.t some points to this office.

In this connection, this is to intimate you that the fixecutive Officer,
Municipal Commitlee, Bijbehera has reported that his office has atready share&
the factual status repoft with the Member Secretary Pollution Control
committee (J&K), srinagar vide his office letter No. Mc/Blj/G/za?sg3z-39
dated: 08-08-2025.

However the copy of the same is hereby enclosed for favour of
information and further needful at your end' 

yours faithfury,
I

ag

Yc

u
r/

bvr
Copy to the:-

1. Executive officer, Municipal committee, Bijbehera for information.
2, PA to District Development Commissioner, Anantnag for information to

DDC.

Pran.-zcLt q -1
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Governrnent of Jomrnu &{oshmir'

sffItE sr txn nxscuffisE {}rHcffit

Municipal Comrnittee Biihehara' 
,, .

Em all: s omcbl ib e ha r @qm all' c o m

The Member Secretcry
Jommu & Koshmir

Pollution Control Committee
Srinoger

NoiMc/B tjtGftazsd}*$1 Doted:' 88 pPjtzazs

tS Ut of J&K & others;reg'
Subjec*- Q.A No. 30712025 Towseef nfrinob'WoniV

Sir' 
Kindry refer your tetter No. JKP..INGT/o't3o.fta25t6?6 Doted:

24fi7lz[zlregording the subiect cited obove; in this contreclion it is to report thot

the projeci nomely construction oi 
tO"ep Drcinoge of vorious oleos of Town

Bijbehoro hos been token up keeping i; ui"i fne preising denrond of the locols due

to scorcity of proper droinoge systeri in the Town Biibehoro' ofter fulfilment of oll the

codo! formolilies, 
'the project hos been opproved for Rs' 484'50 locs cnd

simurtoneousry token up for execurion by the R&B Division Khonobol in the year 2023'

Therepllrtoilrec,biectionsroisedbyyorrrofficeisosiollows;

o. The project is simed lo beneflt olmosl oll the households cf Town Bijbehoro.

b, Ihst only slorm woler ls ollowed lo poss through lhis druln of oll locolions, no

seweroge wosle will be allowed uf o'ny cost'

,c. Thot lhe conslruclion of rqid droln is of ulmost importance to olleviole lhe

longslondlng vroler logglng'

d. lh<li ttre civil sociely members of Tirporo sres hsve submilied wrilten

cppticollons clting thot lhey have no obJection wilh regcrd to conshucllon of

e. Thoi sll the rneosures will be ond sre token lo prevenl lhe environmenl ond

especictly River Jehlum ond lhere is no opprehension

Jehlum due to construclion of the sold droin. 
?

Hence {he report is submilted lo your goodself.

of ony ill impoct on River

ti:ee

Copy lo lhe:-
011 Director urbon tocol Bodles Ksshmlr fo fqyour o{ lnformqllon.au Dlslrict Pollutlon conlrol bosrd oftlcer Anqninag for lnfonnollon.
63, eow**A i^1..

' i:
,j

':
Afi,rrar ..

..e...i 'iF i-:s./*

. . x..ls'Lf;-ur
r.:^.

,\.?.

*#x;*;'sPtcBiibcharn
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